Act No. XX of 1948

{PagsEp BY THE DOMINION LEGISLATUBE]

An Aot to give effect to the financial proposals of the Qentral Giovernment for
the year beginning on the first day of April 1943

(Recetved the assent of the Governor General on the 30th March 1948)

HEREAS it is expedient to discontinue the duty on sal® !
manufactured in, or imported into the Provinces of
India, to fix maximum rates of postage under the Indian Post -
Office Act, 1898, to alter certain duties of customs and excise, VI of 1898,
to levy certain additional duties of customs and excise, to fix
. rates of, and make certain provisions relating to, income-tax
- and super-tax, and to continue, subject to certain modifications,
for a period of one year the tax imposed by the Business Profits
Tax Act, 1947 ; XXI of 1947.

/ 1 lIt is hereby enacted as follows :—
*2,%%; Z) This Act may, be called the Indian Finance Act, 1948, 8hort title and
(2) It extends to alifthe Browinces of Indindoroept fimt BtnteJtont ~

2. TFor the year beginning on the lst day of April, 1948, no Discontinuance
duty shall be levied on salt manufactured in, or imported by ses °f .56,“ duty.

or B land into, the Provineos of Indi&.ZE&»WM% ek e Eomdd] 4
8. For the year beginnirg on the 1st m of Kpril, 1648, the Tniand postags “Z

Schedule. .contained in the First Schedule to the Indian FKinance rates.
Act, 1945, shall again be inserted in the Indian Post Office Act,
1898, as the First Schedufe %o that Act, VI of 1898.

4. In the First Schedule to the Indian Tariff Act, 1934,—  Alteration of

(a) in Ttem No. 24, for the entry in the fourth column, Jriein duties of

the entry ‘“Rs. 13 per lb.”” shall be substituted ; XXXIT of 1934,

{b) in Item No. 24 (1), in the entry in the fourth column,
for the lettors and figures “Re. 7-8”, the letters and fgures
“Rs, 12-8” shall be substituted ; ‘

(¢) in Item No. 24 (2), in the entry in the fourth column,
for the words, letters and figures “Rs. 18-12 per thousand
or Rs, 7-8 per 1b.” the wordy, letters and figures ‘“Rs, 31-4
per thousand or Rs. 12-8 per lb.” shall be substituted ; and

{d) in Item No. 75 (1), for the figures 374" in the fourth
column, the figures “50” shall be substituted, and for the
figures “30” in the fifth column, the figures “42{” shall be
substituted.

. 8. Where any goods chargeable with a duty of customs under Additions Idutios
-the First Schedule to the Indian Tariff Act, 1934, or under the said g(f}gg(lmgfi% . '
Schedule read with any notification of the Central Government for '
the time being in force, are assessed to duty, there shall, up to the '

31st day of March, 1949, be levied and collected as an addition to,

and in tho same manner as, the total amount so chargeable—

(a) a sum equal to one-half of such amount, in the case of
goods comprised in Items Nos. 22 (3) and 22 (4) and sub-items
(@), (c) and (d) of Item No. 22 (5) of the said Scheduyle, and

{t) & sum equal to one-fifth of suoh amount, in any other
ca86 !

Provided thet such additional duty of customs shell not be
levied and colleeted on the goods specified in the first Schedule to
this Act. .
) Price anng 1 or 1id. ’ C
1 Subs. feg A0 1§52, . S e e
L, Suls. by A0, (odo3) (41F.
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Imposition and 8. Tn the Second Schedule to the Indian Tariff Act, 1934, Ttems
?:it'el‘&‘;1°nr2{1“’12§és Nos. 6 and 7 shall be omitted, and in lieu thereof, the followmg
SKXILof 1934, 1tems shall be inserted, namely :—

“6, Cloth of any description manufactured either wholly
from cotton, or partly from cotton and partly from any

. other substance and containing not less than ten per
’ cent of cotton by Welght, but excludlng cloth of hand-
loom manufacture . . . . 25 per coent.
. ad valovem.
7. Manganese ore . . . . . . . 25 per cent.
o ad valorem.
8. Oil seeds . . . . . . . . Rs. 80 per ton.
9. Vegetable oils . . Rs. 160 per ton.”

Imposition and 7. (1) In the Flrst Schedule to the Central Excises and Salt
alterationof ocer- Aqt, 1044,—
tain duties of ex-

aise . bi o
T of 1944. (a) in each of the sub-items (1) and (2) of Ttem No, 2,

e 4@) clause (i) dhall be omitted, :
(u) clauses (#4), (74t) and (¢v) shall be renumbered as
clauses (¢), (i) and (z'ii) respectively, and .
L ; +vy, (#10) ingolduse () a so. renumbered, the #words
' “more tha;n’ for‘oy, but” shall be omitted ;

() in Ttem No. 9,—

(#) for the entry in the third column against sub-
item I (2) (b), the entry “Twelve annas” shall be substi-
tuted ;

(#7) in the entries in the third colump against sub-
item I (3), for the words “Nine annas”, at both places
where they ocour, the words “Twelve annas” shall be
substituted, and for the words ‘Three annas” , abt all
the three places: where they occur, the words ‘“Four
annas’ shall be substituted ; and -

(¢48) in sub-item II before the word “‘Cigars”, the brac-
kets and figure ‘(1) shall be inserted, and to that sub-
item, the following shall be added, namely :—

“(2) Cigorettes of which the value—

Per thousand
(t) exceeds Rs. 50 a thpﬁsand . . . Twelve rupwes and
eight annas. )
(#4) exceeds Re. 40 a thousand but does not Ten rupees. K
exceed Rs. 50 a thousand. &

(#14) exceeds Rs. 30 a thousand but does not ex- Seven rupees and 4
ceed Rs. 40 a thousand. ~ eight annas. ;

(3v) exceeds Rs. 25 a thousand but does not Six rupess and four
oxcocd Rs. 30 a thousand. annas.

(v) exceeds Rs. 20 a thousand but does not ex- Five rupees .
ceed Rs. 25 a thousand.

(v3) oxceods Rs. 15 a thousand bub does not ex- Throe rupees andj

" ceod Rs. 20 a thousand. twelve annas. \

(vit) oxceeds Rs. 10 a thousand but does not ex. Two rupees and mghtf
- coed Rs. 15 a thousand. annas.

(wiii) Gocs not exceed Rs. 10 a thousand . One rupee and four
: annag ;"' i
;
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(¢} in Ttem No. 10, for the words “Ten per cent.”® the
words ‘‘Fifteen per cent.” shall be substituted ;
(dy in Ttem No. 11, for the words ““Five rupees® the words
‘“‘Seven rupees” shall be substituted ; -

(e) Item No. 12 shall be omitted ;

(f) in Ttem No. 13, for the words ‘‘Two annas’ the
words ‘““Three annas’ shall be substituted; and _
{g) in Ttem No. 14, for the words ¢Two annas'’ the words
“Three annas’ shall be substituted.
(2) In Part A of the Second Schedule to the Central Excises
and Salt Aoct, 1944, the figure and word “2. Betel-nuts” shall T of 1044,
be omitted, and for the figure «3”’  the figure ‘2> shall be sub-

stituted.
8. The following amendments shall be made in the Indian Amendment of
Income-tax Act, 1922 :— Ach XI of 1022,

(1) In section 2, after clause (7), the following clause shall
be inserted, namely :—

“(7 4) ‘Indian company’ means a company as de- VIIof 1918.
“fined in the Indian Companies Act, 1913, the registered
office of which is situate in ; o

(Y In Baplanation 3 to sub-section (1) of sectmn 4, after
the words “dividend, paid”, the words ‘“by an Indian company”
shall be inserted. )
(3) In clause (x72) of sub-section (3) of section 4, for the
figures “1948” the figures “1950” shall be substituted.
(4) In sub-clause (a) of clause (vi) of sub-section (2) of _{f \ 1o
section 10, for the figures “1948” the figures “1950” shall be [the
substituted.

(5) After section 15A, the following section shall be
inserted, namely —

“16B. Exemption on account of donations for charitable
PUrpPoses ~—(I) The tax-shall not be payab]e by an asses-
see in respect of any sums pa,ld by him as donatxons to any
institution or fund which is established in
for a charitable purpose and is approved by the Central
Government for the purposes of this section :

Provided that the total of the sums so paid is not less
than two hundred and fifty rupees :

Provided further that in the case of a company this
exemption shall apply only in respect of the income-tax,
and not in respect of any super-tax, payable by it.

Ezplanation.—In this section, ‘charitable purpose’
includes relief of the poor, education, medical relief and the
advancement of any other object of general public utility.

(2) The aggregate of any sums exempted under this
section shall not exceed—

(@) one-twentieth in the case of a company, and one-tenth
in any other case, of the assessee’s total income as re-
dueed by ahy portion thereof exempt from tax under
any ‘other provision of this Act, or

(b) two huadxe(: and fifty thousand rupees.

whlchever is les

«Su,(tbfk(] Al /‘-L)O.

T :A’* g‘\. :
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(3)* The amount by which the tax payable by an assessee is
reduced on account of an exemption under this section shall no
in any case exceed half the amount in respect of which the exemp
tion is allowed under this section’.

(6) Tn section 16, in clavse (a) of sub-section (7)’ for the words
and figures “section 14 and section 15”, the words, figures and
letter “section 14, section 15 and section 156B” shall be substitut-
ed; and in sub-section (2)for the words “of a company” the
words and brackets “of the company (without taking into account
any rebate allowed or additional income-tax charged)” shall be
substituted.

(7) In sub-section (3) of section 17, after the words and figures
“of gection 14* the words, figures and letter ““or under section 156B”
shall be inserted.

(8) In sub-section (3E) of section 18, for the words “by a
company” the words “by an Indian company or by a company
which has made such effective arrangements as may be pres.
cribed for the deduction of super-tax from such’ dividende” shall
be substituted.

(9 In section 19A, after the words *every company”’, the words
“which is an Indian company or a company which has made

Income-tax and
super teXx.

X of 1922,

guch effective arrangements as may be prescribed for the de-
claration and payment of dividends in British-India’’ shall be in-
serted. :

(10) In section 49B, for the words ¢‘ such person shall be deem-
ed’’ the words ‘‘such person shall, if the dividend is included in
his total income, be geemed” shall be substituted, and for the
words “total income of a company” the words “total income of
the company” shall be substituted.

9. (/) Subject to the provisions of sub-sections (3), (4),
{(5) and (6), for the year beginning on the lst day of April, 1948,—

(a) income-tax shall be charged at the rates specified in
Part T of the Second Schedule to this Act, and

(b) rates of super-tax shall, for the purposes of section-
55 of the Indian Tncome-tax Act, 1922 (hereafter in this section
referred to as “the Income-tax Act”), be those specified in
Part I of the Second Schedule to this Act.

(2) In making any assessment for the year ending on the 31st
day of March, 1949, there shall be deducted from the total income
of an assessee, in accordance with the provisions of section 15A
of the Income-tax Act, an amount equal to one-fifth of the oarned

income, if any, included in his total incorve, but not excceding
in any case four thousand rupees.

(3) ‘Ln making any assessment for the vear ending on the 81st
day of March, 1949,— '

(a} where the total income of an assessee, not heing a
company, includes any income chargeable under the
head “Salaries” as reduced by the deduction for earn.
ed income appropriate thereto, or any income charge-
able under the head “Interest on securities”, or any
income from dividends in respect of which he is deemed
under section 40 of the Income-tax Act toshave paid,

/e Su&s\{ué N-6s 19 G
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income-tax imposed in British India, the ineox.ne-ta;x
payable by the assessee on that part of his total income
which consists of such inclusions shall be an amount
bearing to the total amount of income-tax p&y&ple
according to the rates applicable under the operation
of the Indian Finance Act, 1947, on his total income XX of 1947.

the same proportion as the amount of such inclusions
bears to his total income

() where the total income of an assessee, not being a com-
pany, includes any income chargeable under .the head
“Salaries” on which super-tax has been or might have
been deducted under the provisions of sub.-section (2)
of section 18 of the Income-tax Act, the super-tax pay-
able by the assessee on that portion of his total income
which consists of such inclusion shall be an amount
bearing to the total amount of syper-tax payable, accor-
ding to the rates applicable under the operation of ¢ 1047
the Indian Finance Act, 1947, on his total income the XX of 1047.

same proportion as the amount of such inclusion bears
to his total income.

(4) In making any assessment for the year ending on the 31st

day of March, 1949, where the total income of an assessee consists

partly of earned income and partly of unearned income, the super-
tax payable by him shall be—

(%) on that part of the earned in come, chargeableundet
the head “Salaries” to which clause (b) of sub-section (3) ap-

plies, the amount of super-tax computed in accordance with the ’
provisions of that sub-section, plus

(#i) on the remainder of the earned income, th.e amount
which bears to the total amount of super-tax which would
have been payable on his total income had it consisted wholly

of earned income the same proportion as such remainder
bears to his total income, plus

(#41) on the unearned income, the amount which bears
to the total amount of super-tax which would have been pay-
able on his total income had it consisted wholly of nnearned

income the same proportion as the unearned income bears
"to his total income.

(8) In making any assessment for the year ending on the
31st day of March, 1949,— '

(a) where the total income of a company includes any )
profits and gains from life insurance business, the super-tax ’
payable by the company shall be reduced by an amount com- ]
puted at the rate of two annas in the rupee on that part of
its total income which consists of such inclusion ;

{6) where the totel income of an assessee, not being a
company, includes any profits and- gains from life insurance
business, the income-tax and super-tax payable by the asses-
see on that part of his total income which consists of such in-
clusion shall be an amount hearing to the total amount of
such taxes payable according to the rates applicable under )
the operation of the Indian Finance Acr, 1942, on his total X11 of 1842,
income the same proportion as the amount of such inclusion :
bears to his total income, so however that the ageregate of
the tsxes so computed in respect of such inclusion shall not
in any case exceed the amount of tax payable on such inclu-
gion al the rate of five annas inthelrupee.
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(8) In cases to which section 17 of the Income-tax Aot applies,
the tax chargeable shall be determined as provided in that section,
but with reference to the rates imposed by sub-section ( I), and in
accordance, where applicable, with the provisions of sub-sec-
tions (3), (4) and (5) of this section.

(7) For the purposes of making any deduction of income.-tex
in the year beginning on the 1st day of April, 1948, under sub- .
section (2) or sub-section (2B) of section 18 of the Income-tax Act
from any earned income chargeable under the head ‘‘Salaries”,
the estimated total income of the assessee under this head shall,
in eomputing the income-tax to be deducted, be reduced by an
amount equal to one-fifth of such earned income, but not exceed-
ing in any case four thousand rupees ; but no abatement shall be
allowed by the person responsible for paying the salary in respect
of any donations made by the assessee to which section 15B of
the Income-tax Act is or may be applicable.

(8) For the purposes of this section and of the rates of tax im:
posed thereby, the expression “‘total income” means total income
as determined for the purposes of income-tax or super-tax, as the
cage may be, in accordance with the provzsmns of the Income-tax
Act, and the expression ‘“‘earned income” has the meaning assngn-
ed to it in clause (644) of section 2 of that Act.

Amendment of 10. The following amendments shall be made in the Busmess
Act XX of 1047. Profity Tax Act, 1947 :—

(Z) In clause (I) of section 2, after the words ‘‘charge-
able accounting period” the words and figures “ending on or
before the 31st day of March, 1947”, shall be inserted, and
after the words “the period of one year” the following shall
be inserted, namely :— - ‘

“and in respect of any chargeable accounting period
beginning after the 31st day of March, 1947, such sum as
may be fixed by the annual Finance Act”.

(2) In sub-clause () of clause (4) of section 2, for the
figures “1947” the figures ‘‘1948” shall be substituted, and
to the said clause (4), the following proviso shall be added,
namely :—

‘“Provided that where an asccounting period falls partly
before, and partly after, the end of March, 1947, so
much of that accounting period as falls before, and so
much of that acoounting period, as falls after the end of
March, 1947, shall be deemed each to be a separate
chargeable accounting period.”

{3) In section 4, for the words * ‘which shall be equal to
sixteen and two-thirds per cent of the taxable profits”, the
following shall be substituted, namely :—

“which shsall, in respect of any chargeable accounting
, ‘ period ending on or before the 31st day of March, 1947, be
b ‘ equal to sixteen and two-thirds per cent the taxable
profits, and in respect of any chargeable Accounting period
beginning after that date, be equal to such percentage of
the taxable profits as may he fixed by the annnal Finance

TR

Act.”
- - Business Profits 11, (I) The tax imposed by section 4 of the Business Profits
3 _ glx?l': of 1647, Tax Act, 1947, shall in respect of any chargeable accounting

perlod begmnmg after the 31st day of March, 1847, be an amount
equai to ten per cent of the taxable profits,
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(2). For the purposes of the said Aot, “abatemsnt’’ shall mess.

in respect of any chargeable accounting period beginning after
the 31st day of March, 1947, a sum which bears—

() in the case of a company not being a company deemed
for the purposes of section 9 of the said Act to be a firm, to &
sum equal to six per cent. of the capital of the company on the

- first day of the said period, computed in acoordsnce with
Schedule IT to the said Aot, or two lakhs of rupees, whioh-
ever is greater, or :

(6) in any other case, to two lakhs of rupees,

she same proportion as the said period bears to the perlod of one
year,

THE FIRST SCHEDULE
. (Bee section 5)
Goods on which additional duty of customs is not leviable

A, Goods comprised in the following Items of the First Sche.
dule to the Indian Tariff Act, 1934, namely :— XXXIT of 103¢.

- Nos. 8 (2), 8(8), 9 (5), 20 (1), 20 (3), 20 (4), 24, 24 (1), 24 (2),
24 (3), 25 (1), 27 (4), 27 (5), 27 (6), 28 (15), 28 (16), 28
(17), 28 (18),29, 29 (1), 30 (9), 30 (10), 43, 44, 46 (3), 61 (2),
61 (3), 62 (1), 62 (2), 63 (30), 63 (31), 63 (32), 63 (33), 70 (2),
70 (8), 71 (7), 71 (8), 72, 72 (1), 72 (2), 72 (3), 72 (11), 76 (1),

78 (B), 75 (B), 76 (7), 75 (B).

B. Goods comprised in the following items of the First Sche-
dule to the Indian Tariff Act, 1934, when the Customs Collector is

satisfied that such goeds are the produce or manufacture of Burma,
namely —

No. 7 (potatoes and onions only). and Nos. 9, 9 (3), 13 (2),
17 and 34 (4 ().

THE SECOND SCHEDULE

(See section 9)
Parr 1
Rates of Income-tax

A. TIn the case of every individual, Hindu undivided family,
unregistered firm and other association of persons, not being a cese
to which paragraph B, C or D of this Part applies—

) . Rate

1. On tho first  Rs. 1,600 of total income . . Nil .

:2.0n the next Rs. 3,590 of total income . Ono enna in-the rupes h
3, On the next Rs. 5,000 of total income. Two ennas in the

rupee.

. Three and a belf

~ annas in the rupes.

. Five ennas in * the
TRPEs..

4, On the next Rs. 5,000 of totel income .

6 On the balance of total income .

Provided thote—e

() no income-tax shall be payable on e total income
which, before deduction of the allowance, it sny, for eswmed
incotne, doer nol eaceed Re. 8,000

[
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(#3) the income-tax payable shall in no vase exceed half
the amount by which the total income (before deduction of
the said sllowance, if any, for earned income) exceeds Re.
3,000 ; .
(#94) the income-tax payable on the fotal income asre-
duced by the allowance for earned income shall not exceed
sither— :

(@) a sum bearing to half the amount by which the
total income (before deduction of the allowance for earned
income) exceeds Rs. 3,000 the same proportion as such
reduced total income bears to the unreduced total im-
oome, OT

(b) the income-tax payabie on the income so re.
duced at the rates herein specified,—
whichever is less.

B. In the case of every company, not being a company to
which paragraph C of this Part applies—

Rate

On the whole of total income . . . . Five annas in the
TUupee :
Provided that in the case of an Indian company—

(@) where the total income, as reduced by seven annas in

- the rupee and by the amount, if any, exempt from income-

tax, exceeds the amount of any dividends (includingf divi-

dends payable at a fixed rate} declared in respect of the

whole or part of the previous year for the assessment for the

year ending on the 31st day of March, 1949, and no order has

been made under sub-seetion (I) of section 23A of the Indian

XT of 1092. Income-tax Act, 1922, a rebate shall be allowed at the rate
' of one anna per rupee on the amount of such excess;

(b) where the amount of dividends referred to in clause
(a) above exceeds the total income as reduced by seven annas
in the rupee and by the amount, if any, exempt from income-
tax, there shall be charged on the total income an additional
income-tax equal to the sum, if any, by which the aggregate
amount of income-tax actually borne by such excess (here- ¢
inafter referred to as “the excess dividend”) falls short of the !
amount caloulated at the rate of five annas per rupee on the ..
excess dividend; and
(c) the income-tax payable, after deducting any rebate !
permissible under clause (a), but without including any addi-
tional income-tex chargeable under clause (b), shall not ex- -
ceed the aggregate of— ' ¥
(¢) the income-tax which would bave been payable
under the provisions of paragraph C of this Part if the
* total income had been Rs., 25,000, and

(#2) half the amount by which the total income ex.
ceeds Rs. 25,000.

Por the purposes of clause (b) of the above proviso, the aggre-
gato amount of income-tax actually borne by the excess dividend
shall be determined as follows:——

(t) the excess dividend shall be deemed to be out of the
whole or such portion of the undistributed profits of one or
“ more years immediately proceding the previous yesr as would

E
E




op 19387 . ifingnce
be fusy sufficieiit to cover the adiount of the exceds dividend
and a8 have nob lkewise lbeen taken into account tw cover &n
szeass dividend of & preueémg year

. (#4) such portion of the cxcess dividend as is deemad to
s out of the undistrtbuted praﬂm Csf Gach u{ tha amd Yodrs
shiall be dosined to have borie tax

(e} 4f sn ordor has boon made undér sub-ssobici (1)
of seotion 234 of the Indian fneome-tax Aot 1922,
respeat, of the undistributad profite of that year, &b tlu
rate of five envas in the vupse, and -

(B} i respect of :my other year, ab the put e D
to the total fneome of the wmgp any for that g scduead
by the rate st which rebate, if any, ®az aﬂ@ﬁ@d on bhe
andistsibuted profits.

&ti. In the ease of svery {ndian company the (oial weme of
whieb does not exceed Rs, 25,000~

=

on £ha wehale of fofal inesws

- hiedE asinigs
ix the ripas
Provided thet where she total ineome, as reluced by  fouy
and & half annas in the ropes and by the amounb, if any, exempd
from ineorue-tax, oxcesds the amonnt of any dividende (nelug
ing dividends payable at a fixed zate} declared in respest of the
whole or part of the previons year for the assessment for the year
ending on the 21st day of Mazch, 1949, and no order has been made
under snb-sgetion {7 of section 28A. of the Indian lncome-tay
Aect, 1922, a rebate shsil be allowed at the rate of half anna per
rupee on the smount of such ezsess,

D. In the case of svery lopal authority and in every crep
in which, under the provisions of the Indisn Income-tpx Act,
1922, incoms-tax is to be sharged at the maximnm rate- -

- Bake
. Five pages in bhe rupee

Ezxplonation ~—For the purposss of this part,—

{a) the expression ‘‘dividend” shall be desmed to inolude

. any distribution included in thet expression as defined in
- clanse (6A4) of section 2 of the Indian Income-tax Act, 1922,
and any sueh distribution made during the year ending o
the 8lst day of March, 1949, shall be deemed to have been
made in respeot of the whole or parb of the previous yeer;

- . {b) the exprossion “Indisn company’ s have the -

meaning aesigned to it in clause (74) of@ection 2 of tb,za Indian
Tocome-tax Aot, 1922,

On tho whale of total inecms

?A.m 3
HRotes of Buper-tax
4. TIn the case of every individual, Hindu undivided family,
unregistered firm and other sssociation of persons, not being
cgse to which any other paragraphk of this Part appliss—

Raio, ¥ income  Rele, if income

wwhotly garned wholly  gngaming
b On bhe fosb Te 25000 of Lotal g i
{psems. -
3 fp the neat Fe 15000 of total  Two o

incoms
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Inihan vinepos

4, On oo nexy K, 15,004 of infat

inoen.s. v
4. Oun the next Be. 18,000 of tofal
& On the next Ra, 15,003 of toral
ineous. =
6. On. the nexd Fs. 15,000 of tomd
incotng, )

7, On the nsxé Ba. 56,000 of topal

insoems,
8 On the nest Rs, 1,060,300  of
totel incoms.

§. On the nexd Re, 1,060,060 of tota]
10, On the halanos of totel intoms,
. A

B. In the csse of every Igoal m@hoﬁty-mR

On the whels of totsl ingotie

H

Rata, if fnosnla
' whgﬁy sAYOG

Thres annas in
the ruyes,

Five songs in
the rupse,
Bix: snnas in
 the rapess
83 and & half
annag in the
e B
Beven appis in
thy Fupes.

Hineand e helf

paned in the
FupRS:
Ten &xpsz in
the rupee.
Ten and & bolf
snnas in the
rRpes.

ik

Hato, I incews

whislly wnesrsed

Four and & neH
RNg%® i Bhn

Bz sunas (i the
FRpeD:

Sgven eppis in

. YRS Fupse.
Bight 2em88 i
ERR TSR,

Wine apre:  In
the mpee.
Nims  au
balf sy
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‘0. In the oase of an essocistion of persons being » co-opers
tive mociety, other than the Senikatta Saltowners’ Society in the
Bombay Presidency, for the time being registered under the Co-
operative Societies Act, 1012, or under an Act of & Provincisl
Tegislature geverning the registration of co-eperative socisties—

Bate.
{1} On the first Bs. 25,000 of totel inpome . Nit.
{2) On the balance of total incoms . Tewo annas in #he
riypoen,
D. in the omee of every oompany-.
' Bats

On the whole ef tctel ineome . Thros annas in the rupss ¢

Provided that & rebate ot the rats of one anne per rupes

of the total income shell be .ellowed in the case of any company

which, in respeet uf ite profits liable to tax under the Indisn In-

coms-tax Act, 1922, for the year ending on the-81st day of March,
1849, has made the pguoribed arrangements—-. . o

(@) for the declaration and payment in the Proviness of India
of the dividend payable out of such profits, aud -

(b) for the @edustion of eupertax from dividends in socor-
dance with the provisions of sub-section (3D)or (3#) of seetion
18 of the sald Act. :
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